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SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 10501/2024

(Arising out of impugned final judgment and order dated 05-03-2024
in CRA No. 136/2017 05-03-2024 in CRA No. 137/2017 passed by the
High Court Of Judicature At Bombay At Nagpur)

STATE OF MAHARASHTRA Petitioner(s)
VERSUS
MAHESH KARIMAN TIRKI & ORS. Respondent(s)

(IA No0.59709/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.58809/2024-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.58808/2024-PERMISSION TO FILE SLP
WITHOUT CERTIFIED/PLAIN COPY OF IMPUGNED ORDER and IA
No.59708/2024-APPLICATION FOR PERMISSION )

Date : 11-03-2024 This petition was called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER
1. Leave granted.
2. Though, Shri S.V. Raju, learned Additional Solicitor General
appearing for the appellant did not press for stay of acquittal
despite there being a prayer in the appeal memo, we are inclined to

reject the prayer for stay.
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